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Heard Mrs,P,Prlyambada,
Leamed Ceunéel appearing for the
Applicant,Mr, T.Dash,Leamed Geovt,Adv,
for the state of Orissa and Mz, 3,Dash,
Learmed Additional Starding Counsel
appearing for the Union of India and

perused the materials placed on record,

From the fa ts of the cas.,
it revealed that the Applicant was
promoted te the Post of AsSst,Commandant

O%Assa Armed Police Service vide notific{a:‘

tion dated 21,5,1980,By filing the present -
Original Application ,the Applicant has
prayed for a @irection for inclusion of
his name in the IPS cadre.The Full Bench
of this Trikunal, after €oing throush

various facts of the cases and the law
governing the recmitment to the Indian
Police Service,have already answered
the issues raised by the DivisianBench
of this Trisunal vide its order dated
16th April, 2002 rendered in 0OA Nos, 276, .
277,278 and 331 of 1993 holdine that the
Asst,Comma~dants of Orissa Military

Polige and Dy, Supdt,ef Police did not

form one cadre prior te 5,11,80 and also
that the state of Orissa having not issued
with any specific declaration with regard
te equivalance of Asst,Commandants of Amed
Police with Deputy Supdt,ef State Police
for mromotion to IPS till 4,11,1989, the

menmte s of this service ji,e, the 2aApplicant
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were not eligible for s romotion y ( ’
to Indian Police Service under resulation
2(§)(11) of IPS (Apvointment by Promotion)
Resulation,1955y "

In View of the findings of the
Full Bench of this Trimunal,we see no

merit in this 0,A., which is accordingly

dismissed for being devoid ef any merit,

No costs, : k/g\/
Vice-il qn.m—/g'
Mernbe j% oﬁdic:.al )
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